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SHRI INDER J. MALHOTRA: May I
know from the hon. Minister whether he
is in a position to clarify the misunder-
standing that during the last General Elec-
tions, the method and procedure adopted
in Jammu and Kashmir State was, in any
way, different than the method and proce-
dure adopted in other parts of the
country:

SHRI M. YUNUS SALEEM: Therc was
no difference; it was similar as in other
States.

MR. SPEAKER : Now we take up the
Short Notice Question.

SHRI HUMAYUN KABIR: I wanted to
put a supplementary on this question.

MR. SPEAKER : It is alrady 3 minutes
past 12 O’Clock. Short Notice Question.

Shri Narendra Singh Mahida-absent.

Unfortunately, the Member who has tabled
the Short Notice Question is not present in
the House. Hon. Mcmber who have tabled
Short Notice Questions particularly should
be present. It is unfortunate.
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INFORMAL CONSULTATIVE COMMITTELS

*484. SHRI C. K. CHAKRAPANI :
SHRI A. K. GOPALAN :
SHRIMATI SUSEELA GOPALA N
SHRI JYOTIRMOY BASU:
SHRI P. RAMAMURTI :

SHRI DEIVEEKAN:
SHR1 ANBUCHEZHIAN :
SHR1 CHENGALRAYA NAIDU:

Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state:

(a) the powers and functions of Informal
Consultative Committces;

(b) whether  Government proposc to
change the functions of the present set up;
and

(c) if so, when a decision is likcly to be
taken thereon?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG SINGH):
(@) to (c). The Informal Consultative
Committecs  arc constituted to promote
contact between Members and Ministers
and Officials and to foster closer acquiantance
of Members through informal discu:sion,
with the principles, problems and working
of Government policies and public adminis-
tration. Members serving on the Com-
mittees are requested to give notices of
subjects which they may like to raise at
thesc mectings and often material on these
subjects is circulated to the members in
advance of the dates of thc meetings.
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While there is no proposal to change the:
functions of the present sct up as an experi-
mental measure, Ministries have been
requested to circulatc minutcs of the mect-
ings of Informal Consultative Committces
to Members: they have also been adviscd
that if on a particular issue there is a general
consensus of opinon, it should be normally
accepted. If there is any difficulty in doing
50, the rcasons for non-acceptance of that
view should be cxplained to the Mcmbers
of the Informal Consultative Committees.
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WaGt CuT BY TEXTILE MiLLs

*486. SHRI VISWANATHA MENON:
SHRIMATI SUSEELA GOPALAN:
SHRI K. RAMANI:

SHR1 UMANATH:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether it is a fact that thc South
Jndian Mill Owners’ Association have put
forward any proposal for wage cut to tide
over the textile crisis:





